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(i) Letters have been written to companies regarding policy initiatives in

electronic system design and manufacturing sector.
(iv) All policy details have been put up on website deity.gov.in
Menace of pesky messages and calls

3465. SHRI SALIM ANSARI: Will the Minister of COMMUNICATIONS AND
INFORMATION TECHNOLOGY be pleased to state:

(a) whether Government has failed to deal with the gigantic problem to

control the menace of pesky messages and calls;
(b) if so, the reasons therefor;

(¢) whether Government proposes to impose heavy monetary penalty on

offenders of SMSs companies; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI MILIND DEORAY): (a) and (b) Sir, For
addressing the menace of pesky messages and calls to the telecom consumers,
TRATI has laid down the framework for controlling the same through the Telecom
Commercial Communications Customer Preference Regulations (TCCCPR). These

regulations came into force from 27.09.2011.

With the implementation of these regulations by TRAI with effect from
27.09.2011, the problem of Unsolicited Commercial Communications (UCC) has been
addressed to a great extent, though complaints are being received, but at a lower
scale than before the implementation of the regulations. Prior to the coming into
force of the regulations from 27.09.2011, on an average 47,454 complaints were
received per month (Averaged over the period March, 2010 to March, 2011).
However, the total number of complaints lodged by telecom consumers with their
service providers from 27.09.2011 to 15.04.2013 was 5,27,457 (27,760 complaints per

month).

Sending of unsolicited SMSs by unregistered telemarketers has been the

primary reason for receipt of UCC messages by consumers recently. TRAI has
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recently prescribed certain measures to be taken by service providers. To prevent
unregistered telemarketers from misusing bulk SMS packages or tariff plans, which
provide for sending large number of SMSs at nominal charges, a price restraint has
been placed on sending of more than one hundred SMS per day per SIM at a
concessional rate and a minimum charge of 50 paise has been mandated for SMS
sent beyond 100 SMS in a day. With the implementation of these measures, it is
expected that the problem of unsolicited commercial SMS will be addressed

effectively and satisfactorily.

(¢) and (d) For controlling unsolicited commercial messages being received by
consumers, TRAI has also prescribed penal provisions against telemarketers for
violations of the provisions of the regulations. In case of violation by a registered
telemarketer, amounts will be deducted from the security deposit of such telemarketer

by the Access Provider and such amount will be deposited with TRAIL

Deduction from Security Deposit of Telemarketer in case of violation

SLNo. Number of Violation = Deduction from  Security Deposit Additional
by Telemarketer security deposit Security Deposit

access provider wise

0 violation Nil 1,00,000 Nil
1st Violation Rs 25,000 75,000 2,00,000
2nd Violation Rs 75,000 2,00,000 Nil
3rd Violation Rs 80,000 1,20,000 4,00,000
4th Violation Rs 1,20,000 4,00,000 Nil
5th Violation Rs 1,50,000 2,50,000 Nil
7. 6th Violation Rs 2,50,000 Nil Nil

The regulations also provide for disconnection of telecom resources of

unregistered telemarketers on complaints received on second instance.



